S IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM ,
0.A. No. =64 1990 (D}! Nl / >
TR \ o .No.2401/90
DATE OF DECISION _10.5 490
K, Sivaji _ Applicant (s)
Mr. S.Venkitasubromonia Advocate for the Applicant (s)
Iver.
) Versus : .
Supdt. of Post Offices, Respondent (s) )
Mavelikkara and others ‘ '
Mr. TPM Ibrahim Khan.
| Counsel 5 ;vocﬁte for the Respondent (s)
CORAM:

The Hon'ble Mr. §,P.Mukerji, Vice Chairman.

The Hon'ble Mr.  A,v, Haridasan, Judicial Member

Whether Reporters ot local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not?

Whether their Lordships wish to see the fair copy of the Judgement ?

To be circulated to all Benches of the Tribunal ?

PN

 JUDGEMENT
(Hon' ble shri s.P Mukerji, Vice Chairman)

In thic appllcation dated 8th May, 1990 filea under Section
19 of the Administrative Tribunals Act, the applicant who has been
working as Extra VDepartm;ntal Branch Post Master, Valiazheekkal under
the Superintendent of Pést Offices, Mavelikkara Division on a
. provisional basis since 15.2.§0 has prayed th§£ the Employment
6ffice;A6f thé EmploYmént Exchange, Kayamkﬁlam‘shodld be directed
to sponsor:: his name f;r regular appointmentvto that post and that'
the Superinteﬁdent of Post Offices, Mavelikkara Division be directéd

to consider him also for such appointment.
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2. | We have heard\the arguments of the learned
counsel for both the parties and gone through the
documentsbéarefully. The aaplacant has admittedly been
wo:kihg on a provisional basis as Extra Departmental
Branch Postmaster since 15.2.90. -According to the
avermentvmade_by the applicant he was registered with
the Emplqymént Exchange on 6.5.éb.but since ha.couid not'
get his name renewed he got himself registered again on
30.10.85. - Acco}ding to him the Employment'Exchange on
their own hﬁ@“ decided to sponsor only those candidates
who had been registered with them gefora i.7.1982. It'
has also been statéé that as against seven names to be
ponsored the Employment Exahange have sponsored only

& omd aid b vhdds Ut Spihncond
‘three names. The appllcant apart from being already

‘o
working as EDBEPM is a member of the Scheduled Tribe
aommunity’and a graduata. This Tribuna; has been taking
the yiew in sucﬁ cases tﬁga.while making regula r. appointe
ments thése:who are already working on a provisional
basis shquld’also be considered if ﬁhey are otherwise

eligible, even though they have not been sponsored. by

the Employment Exchange.

3. in the conspectus of 'facts and circumstances
. \ »

Y

explained above; we.close“this application with the

direction to the respondents that the applicant also

1
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.3.
sﬁquld,bé conside#ed. if he ‘is otherwise'elidible. for
regular appointment»to the post of Extra Departmenta;
Branch Post Maste;, Valiazheekkai Posﬁ bffice evén though:
his name has got been spoﬁsofed by the Employﬁent Exchange.

\

Thre will be no order as to costse.

4, , A copy of.this order may be given téithe

learned counsel for both the parties by hand today,

B

(A.V.Haridasan) =~ (S.P.Mukerji)
Julicial Member o Vice Chairman

\

10.5.90
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